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* IN THE HIGH COURT OF DELHI AT NEW DELHI
% Date of Decision: 25.09.2026

# CNR No. DLHC010460902026
+ BAIL APPLN. 4065/2026 & CRL.M.A. 30051/2026
DEEPAK ALIAS APPU .. Petitioner
Through:  Mr. C.M. Sangwan, Advocate.

VEersus

THE STATE (GOVT. OF NCT DELHI) ... Respondent

Through: Mr. Amit Ahlawat, APP for State
with SI Raj Kumar.

CORAM: JUSTICE GIRISH KATHPALIA

JUDGMENT (ORAL)

1. The accused/applicant seeks regular bail in case FIR No. 500/2022 of
PS Narela for offence under Section 21/25/29 of NDPS Act.

2. The bail application of the accused/applicant was earlier heard and
dismissed on merits by way of detailed judgment dated 02.04.2026. No
substantive change in circumstances has been explained to hear this bail

application again. Rather, even subsequent to the detailed judgment dated
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02.04.2026, another bail application was filed by the accused/applicant and
that also was dismissed on the ground of no change in circumstances after

02.04.2026.

3. Therefore, the present bail application and accompanying application

are dismissed.
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